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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 134 OF 2024 
IN THE MATTER OF: 
NEWS ITEM TITLED ‘NANGLARAI KHANAN DHEKEDAR 
BANDHUYO KE KHEELAF GRAMINO NE KHOLA MORCHA’ 
APPEARING IN SACH KAHUN DATED 29.12.2023 
 

RESPONSE TO REPORT DATED 18.11.2024, SUBMITTED BY 

RESPONDENT NO. 6, ON BEHALF OF RESPONDENT NO. 5/M/S 

DEVANSH INFRA, WITH SUPPORTING AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Response is being filed on behalf of Respondent No. 

5/M/s Devansh Infra to the Report dated 18.11.2024 filed by Respondent 

No. 6/Haryana State Pollution Control Board. 

2. That a detailed response to an earlier report dated 22.04.2024 has already 

been filed on behalf of Respondent No. 5, responding to the allegations 

levelled in the news article, which forms the basis for the institution of 

the present Original Application before this Hon’ble Tribunal. The 

contents of the earlier response dated 05.08.2024, filed on behalf of the 

Answering Respondent, are not being repeated herein for the sake of 

brevity and the contents of the same may be read as part and parcel of the 

present response. 

3. That at the outset, it is submitted that the Answering Respondent is duty 

bound and fully committed to satisfying this Hon’ble Tribunal regarding 
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the manner in which it is complying with the environmental norms but it 

is respectfully submitted that the same should not be done on the 

touchstone of patently false, misleading and irresponsible statements 

published in some local newspaper, presumably at the behest of someone 

with an axe to grind with the Answering Respondent.  

4.  That it is further submitted that no illegal mining is being done or has 

been done in the past by the Answering Respondent and the Answering 

Respondent is operating after having procured all requisite permissions 

and clearances from the statutory authorities and takes care to undertake 

its commercial operations with utmost responsibility. 

5. That it is evident from a perusal of the Joint Inspection Report dated 

11.11.2024 that no illegal mining was found by the Joint Committee and 

it has been categorically mentioned in the Report that the pits found at 

the site were created due to the flow of the river Yamuna in the year 

2024. The said finding on behalf of the Joint Committee vindicates the 

stand of the Answering Respondent that it has not indulged in any illegal 

mining. 

6. That after having recorded the said findings, the affidavit filed along with 

the Joint Committee Report, however, inexplicably, deviates from the 

contents of the Inspection Report and without any supporting document, 

states that some illegal mining had been done by the Answering 

Respondent towards the west side of pillar number 686 in and around 

Killa No. 104/19. The said statement is based solely on the contents of 

the report of the earlier committee, comprising of officers from the State 

of Uttar Pradesh, dated 22.04.2024, wherein it had been recorded that 

630



 

certain pits are present across the border in the State of Haryana and a 

fallacious conclusion had been drawn that the said pits had been formed 

due to the illegal mining undertaken by the Answering Respondent.  

7. That it has already been explained in detail in the earlier response filed 

on behalf of the Answering Respondent on 05.08.2024 that the said 

conclusion had been drawn by the earlier committee without bothering 

to find out and ascertain the source of those pits and as to who is 

responsible for those pits having been dug up. It had also been explained 

that the entire lease area of the Answering Respondent is abutted by lands 

belonging to various farmers, which are situated in the State of Haryana, 

with those farmers undertaking agricultural and other activities on their 

land, for which levelling of the land is also done by the farmers from time 

to time, for which they dig pits at various places on their land and use the 

sand excavated from there for levelling and other works.  Even otherwise, 

the flow of the river also leaves some natural pits at various places, with 

replenishment depending on various factors like rainfall and the flow of 

the river reaching those spots in the next year. Hence, throughout the 

area, there are various pits situated all over the place.  

8. That in the earlier response, the Answering Respondent had also annexed 

some affidavits, along with Aadhar cards, given by the farmers/land 

owners of the lands situated in the State of Haryana, wherein it has been 

clearly stated that the Answering Respondent has not done any mining 

on their land and has confined its mining operations to its lease area. The 

said Affidavits clearly demonstrate that the pits, which had been 

observed by the earlier committee in the State of Haryana, had in fact not 
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been dug up by the Answering Respondent but by the farmers who 

owned those lands.  

9. That it is also pertinent to mention that according to the information 

available with the Answering Respondent, there is no Killa no. 104/19 

situated in the vicinity of Pillar No. 686, near which the purported pits, 

created due to illegal mining, were found by the earlier Joint Committee. 

The Killa Nos. situated near Pillar No. 686 are actually Killa Nos. 3/5, 

3/6 and 3/14, with affidavits having been given by the owners of those 

lands, which are annexed along with the earlier response dated 

05.08.2024 submitted by the Answering Respondent, clearly indicating 

that no mining has been done on those lands by the Answering 

Respondent.  

10. That it is also respectfully submitted that the letters dated 11.11.2024 and 

12.11.2024, which have been annexed along with the Report dated 

18.11.2024, have not been served on the Answering Respondent by any 

of the authorities and no response in relation to the same has ever been 

sought from the Answering Respondent. It is further submitted that it is 

extremely surprising that a letter dated 11.11.2024 was issued by the 

Mining Officer, Panipat to the Answering Respondent, simply 

reproducing the assertions of illegal mining, including the quantification, 

made in the earlier Joint Committee Report dated 22.04.2024, without 

any independent verification or supporting document, despite an 

inspection on the very same day categorically finding that no illegal 

mining has taken place in the area. 
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11. That in so far as the issue of FIR dated 29.03.2023, reference to which 

has been made in the Report dated 18.11.2024, is concerned, it is 

submitted that the said FIR was lodged at the behest of the then Mines 

Officer, Panipat on the basis of completely unsubstantiated and 

concocted allegations. In the said FIR, it was alleged that illegal mining, 

over land situated in Village Kundla and Tamshabad, was done by the 

Answering Respondent. No evidence has been found till date against the 

Answering Respondent by the authorities in relation to the said 

allegations, with categorical affidavits being given by the owners of the 

land, over which illegal mining was alleged, that no mining had been 

undertaken by the Answering Respondent over their lands. The veracity 

and genuineness of the said Affidavits can be verified by this Hon’ble 

Tribunal, either through members of the Joint Committee or through 

other sources. 

Copies of the affidavits, along with aadhar cards, of the 

farmers/landowners in Village Tamshabad and Village Kundla, are 

annexed and marked as Annexure R-5/4 [COLLY] 

12. That as had been indicated in the earlier response dated 05.08.2024, the 

Answering Respondent belongs to the category of Micro, Small and 

Medium Enterprises [MSME], having taken loans in order to undertake 

mining operations and still being in the process of repaying those loans. 

As a result of being an MSME unit and having water requirement much 

lesser than 10 KLD, the Answering Respondent is exempted from the 

requirement of obtaining a permission from the Central Ground Water 

Authority [CGWA]/Uttar Pradesh Ground Water Department 
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[UPGWD], by virtue of Notification dated 24.09.2020, issued by the 

Ministry of Jal Shakti, Government of India.  

Copy of the MSME Registration Certificate of the Answering 

Respondent is annexed and marked as Annexure R-5/5. 

13. That the water requirements at the lease site of the Answering 

Respondent, for dust suppression and other purposes, are met through 

procurement by water tankers, for which an agreement is duly entered 

into with Rudra RO Water. Earlier, the Answering Respondent had 

explored the possibility of meeting its requirements through a borewell 

and had even sought to apply for a no objection certificate (NOC) on the 

UPGWD portal, through the nivesh mitra app, despite there being no 

requirement of the same. However, since there was no option available 

on the nivesh mitra app for applying for NOC for extracting water for a 

mining project, the said application could not be submitted and the 

Answering Respondent continued to meet its water requirement through 

external supply.  

14. That it is respectfully submitted that there are no tubewells situated on 

the lease site of the Answering Respondent and it has been erroneously 

stated in the Report dated 22.04.2024 that two tubewells have been 

installed at the unit of the Answering Respondent. There are several 

tubewells situated in the vicinity of the lease area of the Answering 

Respondent, with one tubewell situated in the land immediately abutting 

the lease area of the Answering Respondent. Perhaps it is these tubewells 

which have been mistakenly mentioned as that of the Answering 

Respondent in the Report dated 22.04.2024 submitted by the Joint 
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Committee, a fact which which is capable of being clarified only by the 

Joint Committee.  

Copies of the invoices for the water supply in the lease area of the 

Answering Respondent for the last six months is annexed and marked as 

Annexure R-5/6 [COLLY] 

15. That it is also pertinent to mention that the validity of the mining lease of 

the Answering Respondent over the subject area was till 03.03.2025 and 

accordingly, the Answering Respondent has already closed down its 

mining operations and intimated about the said aspect to the authorities.  

16. That thus, it is clear from the above submissions that the Answering 

Respondent has neither indulged in any mining outside the area of its 

mining lease nor has it done any mining beyond the limit specified in its 

EC. Hence, there is no question of any environmental damage, due to any 

illegal mining, being done by the Answering Respondent.  

17. That in such circumstances, it is respectfully prayed that there is no cause 

or reason for taking any action against the Answering Respondent and 

the Original Application may kindly be dismissed. 

FILED BY:  

 

[UTKARSH SHARMA] [SHUBHAM SAKHUJA] 
ADVOCATES 

139, SETALVAD BLOCK, LAWYERS’ CHAMBERS, 
SUPREME COURT, NEW DELHI-110001 
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8/19/22, 9:33 AM Print : Udyam Registration Certificate

https://udyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx 1/5

UDYAM REGISTRATION NUMBER UDYAM-HR-10-0026500

NAME OF ENTERPRISE DEVANSH INFRA

TYPE OF ENTERPRISE * MICRO ( Based on FY 2020-21 ) 

MAJOR ACTIVITY SERVICES

SOCIAL CATEGORY OF
ENTREPRENEUR GENERAL

S.No. Name of Unit(s)

ANNEXURE R/5(5)674



8/19/22, 9:33 AM Print : Udyam Registration Certificate

https://udyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx 2/5

NAME OF UNIT(S) 1 DEVANSH INFRA

OFFICAL ADDRESS OF ENTERPRISE

Flat/Door/Block No. 4-5 JATT ENCLAVE Name of Premises/ Building OPP. MITC FOOD AND SUPPLIES GODOWN

Village/Town KARNAL Block KARNAL

Road/Street/Lane MEERUT ROAD City KARNAL

State HARYANA District KARNAL
, Pin
132001

Mobile 9518710000 Email: devanshinfraco@gmail.com

DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE 01/01/1978

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS 08/06/2018

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

SNo. NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity

1 77 - Rental
and leasing
activities

7730 - Renting and leasing of other
machinery, equipment and tangible
goods n.e.c.

77301 - Renting and operational leasing, without operator, of
other machinery and equipment that are generally used as
capital goods by industries

Services

DATE OF UDYAM REGISTRATION 18/08/2022

* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification No. S.O. 2119(E) dated
   26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated statement, no signature required.
Printed from https://udyamregistration.gov.in & Date of printing:- 19/08/2022

For any assistance, you may contact:

1. District Industries Centre: KARNAL ( HARYANA )

2. MSME-DFO: KARNAL ( HARYANA )

TRUE COPY
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